IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD

.(i ) M.A NO.955/94 in 0.A.NC.161/94
Batween: | Date of Order: 24,11.94.
Y.Kameswaramma - «soApplicant.

And

1. The General Manager, South Central Railway,
~ Secunderabad,
2, The Divisional Railway lManager,
South Central Railway, Vijayawada.

—

. .. sRBSpONdEnts,
Counsel Por the applicant : Mr.Y.Y.3ive Rao, Adveccate

Counsel for ths respondents : Mr.G.S.Sangﬁi, SC for Rlys. e
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The Tribunal made the following Order:

This M.A. has been Piled for setting aside the order of
dismissal Por default., It is addeged in the applicuation that
the counsel could not appear owing to illness and in order to
substantiate this information, medical certificate is also
fPiled, For what is stated in the applicetion ve find that it
will be just and necessary to recall this order dismissing the

application, Therefore, we &jlow the A and restore the CA.
List the case for final hearing on 19.12.94.
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BEPUTY REGISTRAR(J)
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To

1. The General Manager, Soyth Central Railway, Secunderabsad.

2. The Divisional Railuay 'anager, South Central Railuay,
~Vijayawada, -

3., One copy %o Mr.Y.V.Siva Rao, Advocate,H.NO.13=1-1232/A/9,
Abedkarnsgar, Kulsumpura, Hyderabad - 500 267. ,

4, One copy to Mr.G.S.8anghi, 3C for Railways,CAT,Hyderabad,.

5. Cne spare copy.
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